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THURSDAY, NOVEMBER 27, 2025

NOTICE
pame of the Compary - 1 VS MOTOR GOMPANY LIMITED

Regd. Office — TVS Building, /-8, West Veli Street, Madurai — 625 001

Matice is hereby given that the following Share Certificates issued by the Company are stated
to have been lost or misplaced or stalen and |, PADMA Y, daimant of the registered holder
thereof have applied to the company for the issue of Duplicate Certificates.

Folio | Name of the | Certificates Distinctive Nos, Mo of Shares

shareholder From Ta

PO9T56 | PADMAY 11924 231904925 131905495 571
18652 241521535 15225051 571

ik Seei ek S T

Certificates. Any person who has a claim in respect of the said securities should lodge such
claim with the Company at its Registerad Office within 15 days from this date. |, PADMA
ViClaimant) hereby indemnity the company for any loss or damage which may arise in
consequence of having issued duplicate cestificatals] in lew of the above original certificate(s),

Mace : Madurai Mrs. PADMA Y

Date: 27.11.2025

SOM DATT FINANCE CORPORATION LIMITED

CIN: LESS21TS1993PLC 188494
Registered Office: 8-2-5021/A, Ground Floor, JIVI Towers, Road Ma 7,
Banjara Hills, Hyderabad - 5000034, Telangana, India, Teb (40-4526T245
Mob.: 98102280483 | Emall: ca@somdatifin.com | Website: www somdatifin.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Motice is heraby given to the members of the SOM DATT FINANCE CORPORATION
LTD. {the "Company') pursuant to Secticn 110 read with Section 108 and others
applicabla provissans, if any, of the Companies Act, 2013, ("Act) {including any
statutary madification or re-anactmeant thareaf for the time being in farca), read wilh
Rule 20 apd 22 of the Companies (Managemani and Administralion) Bubes, 2014,
i'Rules’), Regulation 44 of the Securbes and Exchange Board of India [Listing
Cipligatons  and  Disciosure  Heguirements) Regulatons, 2005 [SEBI Listing
Regulations’), Secrefarial Standard on General Meslings issued Dy The insliute of
Company Secratanes of India ('S5-27), each as amended, and i accordance with the
requirgments prescribed by the Ministry of Corporate Affalrs (MOCAT for hokding
general meatings [ conducting postal baliot process through e-\oting, vide General
Circutar Mo 1402020 dated Agpril 08, 2020, Circular Mo, 172020 dated Apsil 13, 2020
Issued by the Kinistry of Corporate Affairs followed by subseguent circulars issusd in
this regard and the latest being Circular No. 032023 dated September 25, 2023 and
Circular Mo, 082024 dated Saptembsar 18, 2024 {the "MCA Circulars™), for seeking the
approval of the shareholders, in respect of the Special Resodutions contained in the
Motice Postal ballot dated November 25, 2025 by woling through elecironic means
('ramats &- voting' | anky

Sr.No.| Business Resolution

1 To Approve for change in the nama of the company
from “"Som Datt Fimance Corporation Limited™ to | Special Rescdulion
"Crascentis Capital Limited"”,

2 To approva "5om Dalt Finance Limiled Employes’s
Stock Oplion Scheme 2025° for eligible employeaes of | Special Resolution
thes Comparny,

In compli@nce with the MCH Crculars, the Company has compieted the dspateh of
the Foafal Ballod Motice, by slectronic means only, on Wednesday, Movemnber 26,
2025 1o those membars whose amad addressas hava appeared i the Hegister of
fembsers [/ List of Beneficial Owners maintalned by the Company | Deposionias,
respactvely, a5 of the close of business hours on Friday, Movember 21, 2025, (the
'Cut-off date') and whose e-mail addresses are registered with the Company |
Depositories
The Postal Ballot Mofica ("Motice”™) s available on the webeite of the Company at
wawwLsamdaltlin com, the websile of he Malional Securiles Doposidony Limibed
CRSELTE al wwwevsting sl com amd on the websde of BSE Limited at
www.bseindia.com, whers the equity shares of the Company are flisted.
The: Company has engaged NSDL fo provide semote e-voting faciities 1o all ks
membears. Tha remote a-Vioting penod commeances on Thuarsday, 27th Movember,
2025 al 800 a.m. (I15T) and ends-on Friday, 264h Decamber, 2025 at 5:00 pom, (I5T)
the é=-vating will be disabled by NSDL after 500 pom. (15T} on Friday, 26th December,
2025
Membars wid hawe not updated their e-mail addresses ane reguested to register ihe
same with respect 1o shares held by them in electronic form with the Depository
through thedr dapository paricipant and with respect to shares hald in physical form by
writing b0 e Comparm®s and Transter agent, RCMG Share Regisiry Pyl Lid. (BTAT
gither by emall 10 Invesiorsenicesi@romedelnlcom by marking a8 copy 1o
cef@isomdatifin.com or by post, RCMC Share Regisiry Pt Lid, B-2501, First Flooe
Chda Industrial Area Phase 1], Mew Dedhi - 110020,
The Board of Directors has appointed Mr &run Kumar Gupia (Membership Mo, 5551),
Praclsing Company Sacrelary, as the Scrulmizer o conduct the Postal Ballot and
remale g-woting process ina fair and ransparent manner,
The Scrulmizar will submil his repor bo the Company upon completion of scruting of
the e-vating, and the resulis will be of be declarad on o before 28th December, 2025
and alsowill be displayed on the Company's websits Le. waw somdatifin.com and the
wabsite of NSOL at wwwevoling.nsdl.com and infimalicn to BSE Limiled ['BSE').
whene e equily shares ol the Cearmpsny are listed, on e said date
In case of amy gueries, you may réfer o the Fraguenlty Asked Questions (FAQ:S] o
shareholders and e-valing user manieal for Shareholders available at the download
secton of wees evoting. nsdl com of call at 022-4886 7000 and 022-2498 FO00 or send
a request to Mr. Marendra Day, NSOL at evolngi@nsdl.couin or NSOL. 4th Floor, &
Wing Trade Workd, Kamalda Mills Gompound, Senapall Bapal Marg, Lower Parel,
Mumibsal - 00013
By Cirder of the Board of Direciors
Sdt- W W Krlshna Chaltanya
Company Secrefary & Compfiance Officer
Membership Mo, 48415

Place: Hyderabad
Drate: - 20th November, 2025

GOVERNMENT OF TAMILNADU
Form of Contract: Lumpsum (TWO COVER SYSTEM
Short Term E-Tender Notice No.53 / TVM - CLE / 2025 - 2026 / Dated. 25.11.2025.

For and on behalf of Governor of Tamil Nadu E-Tenders are invited by the Superintending Engineer, PWD., Buildings (Construction
and Maintenance) Circle, Tiruvannamalai-4, for the following work from the eligible Contractors registered in Public works Department of
Government of Tamil Nadu, upto 3.00 pm as per server clockon  16.12.2025 under two cover system (Pre qualification and Price E-tender).
The last date and time for submission of E-Tender Document upto 3.00 pm as per Server Clock on 16.12.2025. The E-tender schedule can
be downloaded at free of cost from the Govt designated web site (viz) https://tntenders.gov.in. from 28.11.2025 to 16.12.2025 upto 3.00

PM and to be submitted through online only. The Prequalification cover (Cover I) alone will be opened on 16.12.2025 at 4.00 PM by the
Superintending Engineer, PWD., Buildings (C&M) Circle, Tiruvannamalai — 4, through online.

S| Approximate value of work Amount of Period of
No. Name of Work including GST Earnest Money Completion (including
1 (Rs in lakh) Deposit (in Rupees) monsoonperiod)
Construction of Weaving Sheds (14Nos), Canteen, Toilet
Block , Sewage Treatment Plant, Over Head Tank and
1 |Borewell arrangements for Dr. Kalaignar Karunanidhi 2267.50 Rs. 11,44,000 /- 9 Months

Centenary Handloom Silk Park at Melsheshamangalam
in Cheyyar Taluk of Tiruvannamalai District (PHASE-I).

Eligible Class of Contractor : Class - | and above.

The Earnest Money Deposit should be paid only through online. The date and Time of opening of Price E-tender will be intimated to the
Prequalified contractors separately through online. The Price Adjustment Clause is applicable for the above work.

Further Details can be had from the above web site https://tntenders.gov.in Superintending Engineer, PWD.,

DIPR/6313/TENDER/2025 Buildings ( C & M) Circle, Tiruvannamalai- 4.

MUTUALFUNDS g

Sahi Hai

l'J'TﬁI Mutual Fund

#Arf, ek behtar zindagi ka.

_,__,H"-

Notice For Declaration Of

Income Distribution Cum Capital Withdrawal
UTI Conservative Hybrid Fund (Erstwhile UTI Regular Savings Fund]

Quantum of NAV as on
MName of IDCYY |Gross Record | Face Value | November 25, 2025
the Plan Distributable Amt.)* Date IPET un“' [per unit|
O F per unit T
LTl Conservase Hyond
Find =Requiar Flan
Monthly Income Taalad
Drstrtztion cum capital p .
Withdrawal option OCW) ~ vianday
0.80% 00800 December 01, 210.00
LTl Cansenvative Hyind 2025
FLrel - Dhrect Plar -
Morithly Income 1. /967
DASIDLDON CLI C3piral
Withlaesal oo T

*Distribution of above IDCW s subject to the availability of distribuzable surplus as on record date
Income distribution cum capital withdrawal payment Lo the investor will be lower o the extent
of statutony levy [if applicabie). Income distnbution will be made, net of tax deducted at source
a5 applicable

Pursuant to payment of IDCW, the NAV of the income distribution cum capital
withdrawal options of the scheme would fall to the extent of payout and statutory levy
[if applicable].

Such of the unitholders under the income distribution cum capital withdrawal optons whose
names dppear In the reglster of unitholders as at the close of Busingss hours on the record date
fixed for each income distribution oum: capital withdrawal shall be engtled to receive the income
distributicn cum capital withdrawal so distributed. The reinvestment, If ary, shall be reated as
constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
amount by the unitholders. No load will be charged cn units allotted on reimvestment of ICCW.

Mumbai

November 26, 2025 Toll Free Mo.: 1800 266 1230 www.utimf.com

NEWGEN SOFTWARE TEGHNOLOGIES LIMITED

CIN; LT2200DL1992PLC049074
Regd. Office; E-44/13 Okhla Phase I, New Delhi, DL-110020
Email: investorsi@newgensoft.com URL: hitps:/inewgensoft.com
Tel.: (+91)-11-46533200, (+91)-11-26384060,
Fax: (+91)-11-2638 3963

INFORMATION REGARDING POSTAL BALLOT - E-VOTING

Dear Member|s}

11 Motice is hereby given pursuant to Section 110 of the Companies Act, 2013 {tha "Act’) read with the Companies
(Management and Administration) Rules, 2014 (including any statutory modification{s} or re-enactment(s) thereof for
the time being in force), and other applicable provisions of the Act and the Rules, General Circular Mos, 1472020
1712020, 2272020, 3372020, 3912020, 1042021, 2002021, 03/2022, 19/2022, 0912023, 09/2024 and 03/2025 read with
other relevant circulars, if any, issued by the Ministry of Corparate Affairs {("MCA Circulars™), Regulation 44 of the SEBI
(Listing Obligations and Disclosure Requirements) Requiations, 2015 ("Listing Regulations”), Secretanal Standards
on General Meetings {*55-2") issued by the Institute of Company Secretanes of India and other applicable laws, rules
and regulations [including any statutory modification(s) or re-enactment(s) thareof), for the time being in force and as
amended from lime to lime, to transact the Business that will be set forth in the Notice of Postal Ballot,

2] Pursuant to aforesaid circulars, the copy of the Notice of the Postal ballot will be sent only through electronic mode to
those members whose E-mail IDs are registered with the Company/ Kfin Technologies Limited ("RTA" or
‘KFin")Depositories on the cut-off dale |.e. Friday, December 05, 2025. Members may note thal the Notice of the
Postal Baliot will alsa be avallable on the Company's website at: https:inewgensoft.com and on the website of the
Stock Exchanges al www.bseindia.com and www.nseindia.com and on ihe website of RTA at

hitps:/fevoting. kfintech.com.

3) Mannerof registering/ updating email addresses:
Members holding shames in demaienalized mode are requested to registerupdate their email addresses by
contacting their respective Depository Participants. Members holding shares in physical mode who have not
registered/updated their email addresses with the Company, are requested to registen/'update the same by providing
the signed Form [SR-1 to Company's RTA. Members can also wnte fo the Company/RTA at
investors@newgensoft.com! einward.ris@kfintech.com respectively along with the copy of signed Form ISR-1
menfioning all the details including Folio Number, name and address of the Member, PAN, Email address, Mabile
Mumber etc.
Alternatively member may send an E-mail request at einward.ris@kfintech.com or investorsi@newgensoft.com
along with scanned copy of the signed request letter providing the E-mail address, mobéde number, self-attested PAN
copy and Client Master copy in case of electronic folio and copy of share certificate in case of physical folio for sending
the Postal Ballot Notice and the e-voling instructions

4} Manner of casting vote through e-voting:
The Company is providing e-vating facility to all its members ta cast their voles on all Resolution as set out in the
Mofice of Postal Ballot. Dedailed procedure fore-voting is provided in the Notice of the Postal Ballot

5) This public Notice is being issued for the information and benefit of all the Members of the Company in compliance
with the applicable circulars of the MCAand SEBI,

%7 newgen

For and on behalf of

Newgen Software Technologies Limited
Sd/-

Aman Mourya

Company Secretary

Date: 26th Movember 2025
Place: New Delhi

REGISTERED OFFICE: UTI Tower, ‘Gn" Block, Bandma Kura ‘Complex, Bandra (B, Mumbal - 400051
Phore; 022 = 66786666, UT] Asser Management Company Led, {Investment Manager for UTE Mutua! Fund)
E-mail: investi@ut,co.in, |CIN-LASTFTMHZD0ZPLC 1 37867

FOr mese information, please contact the nearest UTI Financial Cenire o your AMEE MISM. cermified Mutuial Fured
Dismriburor, for a copy of Statement of Addioional Information, Scheme Informadon Dooument and  Key
Information Memorandum cum Applicaton Form

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

-
JSW CEMENT LIMITED

Registered Office: JEW Cenbre, Dop, MMREDA Ground, Bandra Kura Complex,
Bandra {East), Mumbai - 400 051,
Wehsite: were jswin Email: secrefanal mwolijsain
Ted ¢ +91-22-4268 1000 Fax @ 26502001
CIM: L2655 7MH2O0EPLC 160838

MOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

WOTICE is heraby given fo the members of J3W Cement Limited {the "Company’) that
pursuant to the provisions of Section 110 Section 108 and all: other applicable provisions, if
any,. of Companies Act, 2013 {lhe "Act’). read with Rues 20 and 22 of the Companies
[(Manzgement and Administrgtion] Rues, 2014 (including any statutory modificabionz] or ra-
gnachment(s] thereol, for the lime beng in force] ("Rules”), Regulabon 44 of the Secunties
and Exchange Board of India (Listing Obligations and Disclosure Requraments) Regulations,
2015 (the "SEBI Listing Requlations"), Secrefarial Sardard on Generd Meslings ("55-2")
(a5 amendad) ssued by the institle of Company Secretaries of Indie, read with Gereral
Circubar Mos, 1472020 dated 8th Apdl, 2020, 172020 dabed 13h April, 2020, and ather
subsaguant circulass, the |sles] being 156 Saptember, 2024 issued by tha Minisiny of Coeporate
Affairs ("MCA"), Government of India (herenafter collectively referred to-as MCA Circulars'),
and any other applicable faw, rubas and regulations (ncludng any staulory modificationds] ar
re-enactment{s} thereaf, for the fime being in foree), for seeking aporowal by means of Posial
Ballot by woting through elecironic means (“remote e-vofing”] process for the sllowing matter;

liem no, | Description of the Resolution |

as & Mon-Execusive, Non-independent Director of ‘the Company

The Company has sant, only by electrores made, the postsl ballol notice on Wednesday
25t Movember, 2025 (o all the members whose names appeaned as mamberstbensficial
owners im the Company's register of members frecards for the phesical sharshoiders as
maintained by the KFin Technologies Limited "RTAMFin" and with depositories for Demat
. National Securities Dapositones Limited "NSDL" and Central Depositones Services [Inda)
Liribad "COEL" a5 on cul-olf gala e, Fraday, 2751 Mowamber, 2025

In ling with ihe MCA circudar, sending the physical copy of the Postal Ballet Matics along wilh
Paslal Ballot Form and prepakf business reply envelope has been dispensed with for this
Pastal Ballod. Accordingly. e Membars ane reguested 1o communicale feir assenl / dissan
hraugh remote a-saling ohbl. The inslneclions. ke remote esnaling am provided in tha Postal
Ballot Motica. The wating rights of 1he Members shall be reckoned as on the cut-0f dale ie
Friday, 21st Movember, 2025. A persoh who = not @ Member as on the cut-off date showld
treal the Poslal Babot Motice for infomalion purpose only

In complianca with the provisions of Seclions 108, 110 and other applicable pravisions, if
any, of the Companies Ack, 2013 and the Companies (Management and Administration)
Rides, 2014, as amendad, Membears have been prosided wilh the facility 1o casl thelr vale
slactronicaty fhrough tha a-veling serdces providad by MSOL on all resaldions sat Torh in
the Nofce,

The remote e-voling porial will be open for voling from 500 5. m, (18T) on Friday, 28ih
MWevember, 2085 and shalt end at 5.00 pom. [I8T) on Saturday, 2Th Decambar, 2025 {bath
days Inclusive]. Duning thés perlod, Members of the Company, holding shares allher, a5 an
Friday, 215l Movember, 2025, may cast ther vote elecironically, The e-vpling module ghall
b digabled by N3DL for voling themafter

A copy of tha Postal Ballol Mobce s avadabia on the websita of the Company al s jsw.in
and aiso an the wabsiles of the Slock Exchange 8. BSE Limitad (BSE) al www. bseindia.com,
WEE Limited at wny ngainga com gnd of Nationg! Securities Depositories Limited "N3DL"
[the-agency engaged for providing the e-voling Taclily) al www evaling.nadl com

Fhe Board has appointed Ms. Maghana Mhatre {Membership Mo, ACS 18352, CP No. 74498,
Prachicng Compary Sacrefary, Propratar of Mis. Meghana Mialme & Assotiales, a8 scnibinizes
for conducting the Postal BalltE-voling in & fair and transparent manner

The resudt of the e-wofing wil be declered by placing the samea aleng with the Scrutinizers
Repor on e Comparny's wabsie v [Swin | 25 wel as an the wabsie of the Stock Exchange
L& BSE Limilad (BSE) al www bsaindia.com, NSE Limited al www.nseindia com and of
Wational Securities Deposifories Limited "MSDL" (the agency engaged for providing the
e-voling faciity] at www evoling 0gdl.com within two working days from the date closume of
e-voling.

The Rasalutions, If passed by (ha mequizite majodly thowgh Postal Ballol by a-voting, will be
deemed io have besn passed on the lgst dale specified by the Company for e-woling
i, Saturday, Z7th December, 2025

Membars whose shargs are in demal mode and have not registerad | updated thelr emall
gddresses, may approach the concermed depasitory paricipent for registening / updeting
their email eddressiother details

In casa of any queries, grievance with respect fo Remote E-vating, memiers may refer
o the Frequently Asked Questions (FAQs) for Sharsholders: and e-voting user manual
for Sharsholders availlable at the download sechon of www eavaling nsdl com or call on :
022 - 4886 7000 prsend a request to Ms. Paligwi Mhatre, Senior Meneger MSEL &l
evolingi@nsdl.cam,

Any Guenies wilh respect 1o the Resolution progosed 1o be passed through iz Postal Ballot
may be addressad o secrelarisl jswoliEiswin.

For JSW CEMENT LIMITED

Sdi-

SNEHA BINDRA

Place: Mumbai Company Secretary and Compliance Officar
Date: 26.11.2025 A20TH

Post-Offer Advertisement under Regulation 18{12) in terms of SEBI (Substantial Acquisition of
shares and Takeovers) Regulations, 2011 for the attention of the Public Shareholders

OF

THE INDIAN LINK CHAIN MANUFACTURERS LIMITED

CIN: L4732 H1
Registered Office L ETRLET Dpp. ahafonar
Tel Ma.; 0 22 i ; Email: Tihotmail com

huminal 400 (8

Open Odfer for acgulsition of uple 793,000 (Seven Lakh Minely Theee Thousand) fully pakd-up equity shares ol ¥ 100 each, representing
26.00% {Twanty- Six Percent] of the equity and voling share capital of The Indian Link Chain Manufaciurers Limited ('Targe! Company” or
ILCMLT, at an offer price of T 71.00 {Rupees Seventy One Only) ('Offer Price’), made by Mr. Rajendra Kamalakant Chodankar (hereinalter
referred to as "Acquirer”| payable in cash pursuant fo and in compliance with the provigions of Securities and Exchange Beard of India
(Substantial Acguisition of Shares and Takeovers] Regulation, 2011 a5 amanded.

This Post-Onfer Advertizeiment & being ssued by Bonanza Portficdo Lirnded, the Manager ta the Offer [ Manager'), on behal al the Acouirer in cornection with
e e ey by 1 Acpuiver [0 the Public Shanehclders of The Target Comnpany pursiant teand in cormplance with Regulabon 180121 and other appkcabe
provisions urdar [he SEBI (SAST) Reguiations. The Detaied Pubiic Slabament ("DPS™) and Pra-Offer Aovariisamant cum Corngendum o the Detaied Public
alfamen], with respect S Ihe alremaenlicned offern wias made in 1he newsiapess, namely bEng, FiRancial Express (Enghsh daly - all Edilian), Jansatia
(Hindi daily - Al Edilion) ard Mumbai Lakshadesp (Marathi Daly - Mumbai Ediion], on Tuasday, May 20, 2025 and Monday, October 20, 2025, respecihely

Hame of the Target Company T Imlian Link Chain Manufaciurars Limibed

£ MWame of the Acguirer[s) and PAC Mr, Rajendra Kamalakant Chodanfear

There & no persiEr a6tng 1 concesl wilh e Acopirers for 1hs (Héat

3 Wame of Marager to the Offer Bonanza Portfolla Limiled
4 MWame of Registrar to the Offer Purva Shereisiry {India) Prvaba Limitad
5. dfer Datails

a. [Date of Opening of the Offer

b, Dabeal Clasng al the Ofer
£ Date of Payment of Consideration
7. Details of the Acgquisition

Thursday, October 23, 2025
Tharsdtiny, Movamiber 06, 2025
Thursday, November 20 2025

ar, No Particulars Proposed |n the fciuals
Qffer Document
i1 ey Priga rm &N
F2 hogregate nurmber o Shares jendened 743,000 i
i Aogragate numoar of Shares accapted 783,000 0
T4 Sira of tha Offar (Mumbar of Shares mulipliad by Ofer Prica par Shara) ¥ .5,53,03.000 ]
] Shareholding of tha Acquirer before Agreement’ Public Anncuncement
Rumber 0 H
+ W of fuly dluted Equily Share capial L0 0.00%
T Shares acquired by way of Agreementl! Preferential lssue
Wumber 10000000 10,0000
» % of huly diubed Equity Share capial 11.58% 11.98%
il Shares acquired by way of Open Offer
Humber 7.93,000 ]
« % of fuly diuted Equily Share capits 26.00% b
T8 Shares acquired after the Detailed Public Statement
Mumber of shares anquired 1] o
*  Priceof the shares ecpured Noi Applicable Mot Applicatbie
Y of shares acquired Mot Applicable ot Applicable |
T4 Posi-Offer shareholding of the Acquirer
Rumer 743,00 0,00 000
| % of fuly diuted Equity Share capital SR TO% 32 Th
7.0 Fre Offer shareholding of the Pubdic
+  Humber 223010 223,010
Yo ol Tuly clutesd Equity Share capta S450% 44.50%
Post Offer shareholding of the Public
tumber of Equily Shares 280010 2050000
+ % of fuly dluted Equity Share capial I 13% BT 21%

B The Acgurer accepts Tuk responsiliy for the mlormabon comained i this Post Offer Advertisamanl and abo for 1he cbiigalions urder SEBI (SA3T)
Hejuiations.

& Acopyof this Post Offar Adwanisemant wil b2 svalable on the wabsibas of SEBI al waw.ssbi.povin, BEE al www.bzaindia com, Manager o ihe Odfer is
Bonarza Portfolo Lirneted af waw, bonanzaondng.com and & the registered offce of the Target Comgany

This Pesl Cifer Adwarisement & baing published in akf the newspapers in which OPS was published.

Capitared lerms used bul mal delmed In 1his POR shall hae ha meanings assigned 10 such lemwe in he Pulds Aancuncemenl andlor DPS - gndior
Leztar of Offar

ISSUED BY MANAGER TO THE OFFER

BOMWANZA PORTFOLI LIMITED
Boranza House, PI4 Mo, M-2, Cama Indusihal Estate,
ﬁ.ﬂ ‘Walbhat Rioad, Behind The Hub, Goregaan East, Mumbai - 400 053
Bonunru Contact Number: +51 22 §E363773 9111 40748700
Emall Address: swali.egrawaifibonanzacnine.com; abhay bansaliEtbonanzaoning.com
Contact Person:; s Swatl Agrasa | Mr, Abhay Barss
SEBI Registration Number: MAMI0001 230G
Validity: Perraren

For and on behalf of Acquiner,

Sd)-

Date: Wednasday, Novermber 26 25 Mr. Rajendra Kamalakant Chodankar
Place: Mumbai 1.ﬂ.|:~:fuire|']

epaper.ftnantiaiexpress:enn‘. @

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BUARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION DF
THE PUBLIC SHAREHOLDERS OF

Corporate Identification Number [CIN]

-E, Hansra) Fragjl Bulkding, Off. Dr. E M
4 | Email id: shamrockfin@agmail.com

Registered Oifice

OPEN OFFER FOR ACQUISITION OF UP TO 14,111,388 (FOURTEEN LAKH ELEVEN THOUSAND THREE HUNDRED AND
EIGHTY EIGHT) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- (RUPEES TEN ONLY) EACH ("EQUITY
SHARES™), REPRESENTING 26% (TWENTY SIX PERCEMNT) OF THE VOTING SHARE CAPITAL (AS DEFINED BELOW), OF
SHAMROCK INDUSTRIAL COMPANY LIMITED (“TARGET COMPANY™), ON A FULLY DILUTED BASIS, BY LOTUS EXCGEL
WEALTH CREATORS LLP {"ACQUIRER 1), HODOL SYSTEMS LLP ("ACQUIRER 27), BAGEPALLI VIJAYAKUMAR HARISH
(“ACQUIRER 3") AND RATTAN KAFOOR (“ACQUIRER 4") (HEREINAFTER ACOUIRER 1, ACQUIRER 2, ACQUIRER 3 AND
ACOUIRER 4 COLLECTIVELY REFERRED TO AS “ACOUIRERS"), FROM THE PUBLIC SHAREHOLDERS (AS DEFINED
BELOW) OF THE TARGET COMPANY, PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS 3(1) AND 4 READ WITH
REGULATIONS 13, 14 AND 15{1) AND OTHER APPLICABLE PROVISIONS OF SECURITIES AND EXCHANGE BOARD OF
INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST)
REGULATIONS, 20117) ("OFFER" OR "OPEN OFFER").

This Post Offer Advertisement (“Post Offer Advertisement”) iz being issued by Saffron Capital Advizors Private Limited
(“Manager to the Offer™), on behalf of the Acquirers, in connection with the offer made by the Acguirers, pursuant to and
in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011, This Past Offer Advertisement is to be read in
continuation of and in conjunction with: (a) Public Announcement (“PA") dated May 29, 2025, (b) Detaled Public Statemant
(“DPS") dated June 04, 2025 published on June 05, 2025, In Financial Express (English) all editions, Jansatta (Hindi) all
editions, Pratahkal (Marathi) Mumbai Ediion - baing the regional language of Mumbas, whers the Registered Office of the Target
Company s located and the Stock Exchange i.e. BSE Limited where the aguity shares of the Target Company are listed, (c) the
Draft Letter of Offer dated June 12, 2025, (d) the Corrigendum to Detailed Public Stalement dated June 12, 2025 published
an June 13,2025 ("First Corrigendum”), in the same newspapar in which DPS was published (e) the Corrigendum 1o Draft
Lefter of Otter dated Seplember 17, 2025 pubkshed on September 18, 2025 (“Second Corrgendum™), (f) the Latter of Offer
dated October 17, 2025 ("LOF") along with Form of Acceptance-Cum-Acknowledgement; and (d) the offer opening pubdic
announcement that was published on October 29, 2025 In all the newspapers in which the DPS was published.

This Post Offer Advertisement is baing published in all the newspapers in which the DPS was published

Capitalizad terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms
in the LOF,

The Public Shareholders of the Target Company are requested 1o kindly note the following information with respect to
the Open Offer:

Sr.
No.

1. | Name of the Targe! Company:

Parliculars Dedails

shamrock Industrial Compamy Limited

1. Lotus Excel Wealth Greators LLP (“Acquirer 1™,
2. HODL Systems LLP (“Acquirer 2™),

3. Bapepalfi Vijaykumar Harish ("Acquirer 3°) and
4 Rattan Kapoor (CAcquirer 47)

| Saffron Capital Advisors Private Limited

Bigshare Services Private Limited

2 | Name of the Acquirers:

3. | Mame of the Manager to the Offer:
4. | Mame of the Registrar to the Ofler:

 Offer Details
0 ia. Date of Opening of the Offer:
(b. Date of Closure of the Offer:

5 |Date of Payment of Consideration:

Thursday, October 30, 2025
Thursday, November 13, 2025

Thursday, November 20, 2025

7. | Details ol Acquisition:
St Propaosed in the LOF™
Hu. Parliculars {assuming full acceptances in Acluals™
Ihis Offer)
7.1 | Ofter Price (per aquity share) T 16.40/- T 16.40/-
7.2 | Bggregaie number of shares iendered 14,117,388 20,8471
7.3 | Aggregate number of shares accepted 14,11,388% 20,8417
Size of the Ofter (Number of Equily shares I -
it multiplied by offer price per share) T 25146, 104 ¥4, eeAG
-5 Shareholding of the Acguirers betore Mil Mil
| AgreementsPubdic Announcement ((.00%) (0.00%)
76 Equity Shares proposed to be acquired which 16, 36,899 16,36,859
= | triggered the reguiations 30.15% 30.15%
Equity Shares acquired alier Detailed Public
| Statement(5)
7.0 | = Number of shares acquired Mil Ml
= Price of the shares acquired NA MA
| * % of the shares acoquired 0.00% 0. 00%
| Equity Shares Acquired by Dpen Offer
7.8 |+ Number 14,11,3688 20,641
« % of Fully Diluted Equity Share Capital 20, 005! 0.35%
Past offer shareholding of Acquirers
7.9 |+ Number 30,48.287 16,57, 7400
« % of Fully Diluted Equity Share Capital 56.15% 30.54%
Pre & Post offer shareholding of the Public Pre-Ofer Post OMer'® Pre-0Mer Post-Offer
710 | * Number ; ; 30,95,545 16,84,157 | 3095545 |  30.74.704
= % of Fully Diluted Equity Share Capital 57 07% 91.02% 57 [2% 56 64%

Mole: (1) The percemtages shown in the tabie sbove are calcutated based on the Vioting Share Capital of the Targe! Company
(2 Asseming full scceplance of He Open ffar
(3 folal 20 547 Equily Stares wara fandered i demalenalzed formn
(4] The sale/purchase of Sale Shares of the Targed Company by fthe Acguirers (axcep! Acquirar 2], as enwsaged in bhe Shara
Purchase Agreement dated May 29, 2025, was consummated on Saturdsy, Septermber 27, 2025 e, after expiry of 21
working days Froim the date of the Delaled Poblic Slatement, Le. June 05, 2025).
[5) Exciding those Equily Shares specifed in 5. No. 7.6 and 7.5.
(6] Acgiwrer 1, Acquirer 3 and Acguirdr 4 have gdch acgurdd 6847 dguily shares plirsuan! o the open offer, Howewer,
Acguirer 2 has nof acquined any equily shares Dnder ihe open offer
(7). Inchwdhing the 18,38 899 Equily Shares atqiired by the Acquirers {except Acguirer 2] pursyant o fhe 5P
8. The Acquirers and the respeciive designated pariners in case of Acquirers who are LLPs, severally and jointly, accept full
responsibility for the information contained in this Post Offer Advertisement and also for the obligations under the SEBI
(5&5TY Regulations.
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.govin), BSE at
(www bsgindia.com), Manager fo the (ffer at (www_saffronadvisorcom) and the registared office of the Target Company.
10, &l pndefined capitalized terms used herein shall fave the same meaning as ascribed to such terms i the Letier ol offer.,

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF

REGISTRAR TO THE OFFER

BIGSHARE SERVICES PRIVATE LIMITED
(ffice No. S6-2. &th Floor, Psnnacke Business Park,
Mext to Ahura Centre, Mahakali Caves Foad,

Andhart {East), Mumbai - 400 093
Tel No.: +591 022-6263d200

THE ACQUIRERS

SAFFRON

® % 0w gnergising ideas
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
805, Siath Floor, Centre Point, Andheri-Kurla Road,
J, B. Nagar, Andheri (East), Mumbai - 400 059,
Maharashtra, India,
Tel. No.: +51 22 49730394
Email id; openoffersi@salironadvisorcom Fax: +91 022 - 62638250
Website: www saffronadvisor.com Email id: Openoffer@bigshareonting. com
Investor Grievance: invastorgrievancesaffronadvisor com | Website: www bigshareonling.com
SEBI Registration No.: INMODODT1217 SEBI Registralion Number; INRDOOODD1385
Validity: Permanent Validity: Parmanent
Contact Person: Saurabh Gaikwad/Pooja Jain Contact Person: Marull Eale
Date: November 26, 2025

Place: Mumbai AdBazz
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POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS. 2011, A5 AMENDED FOR THE ATTENTION OF
THE PUBLIC SHAREHOLDERS OF

SHAMROCK INDUSTBIALI_CDIYI__FANY LIMITED

Corporate Id El‘ltifiL.d“lJl'l Numbar [CIN]:
Registered Difice |1||u| Off Fu F r~

E, Hansraj Pragii
Tel: +91-022-4077Ea8

1 | Email id; shamro

OPEN OFFER FOR ACQUISITION OF UP TO 14,711,388 (FOURTEEN LAKH ELEVEN THOUSAND THREE HUNDRED AND
EIGHTY EIGHT) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- (RUPEES TEN ONLY) EACH (“EQUITY
SHARES"), REPRESENTING 26% (TWENTY SIX PERCENT) OF THE VOTING SHARE CAPITAL (AS DEFINED BELOW), OF
SHAMROCK INDUSTRIAL COMPANY LIMITED (“TARGET COMPANY"™), ON A FULLY DILUTED BASIS, BY LOTUS EXCEL
WEALTH CREATORS LLP (“ACQUIRER 1"), HODL SYSTEMS LLP ("ACOUIRER 27), BAGEPALLI VIJAYAKUMAR HARISH
(“ACQUIRER 3") AND RATTAN KAPDOR {"ACQUIRER 4") {(HEREINAFTER ACQUIRER 1, ACQUIRER 2, ACQUIRER 3 AND
ACOUIRER 4 COLLECTIVELY REFERRED TO AS "ACQUIRERS™), FROM THE PUBLIC SHAREHOLDERS {AS DEFINED
BELOW) OF THE TARGET COMPANY, PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS 3{1) AND 4 READ WITH
REGULATIONS 13, 14 AND 15{1) AND OTHER APPLICABLE PROVISIONS OF SECURITIES AND EXCHANGE BOARD OF
INDIA {SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS. 2011, AS AMENDED, (“SEBI (SAST)
REGULATIONS, 2011") (*OFFER" OR “OPEMN OFFER").

This Post Offer Advertizement ("Post Dffer Adverlisement”) is being issued by Saffron Capital Advisors Private Limited
["Manager 1o the Offer™), on behali of the Acguirers, in connection with the offer made by the Acquirers, pursuant fo and
m accordance with Regulation 18(12) of the SEBI [SAST) Regulations, 207 1. This Post Gffer Advertizement i5 1o-be read in
contimaation of and in conpunction with: {2} Public Announcemendt ("PA") datad May 29, 2025, (o) Detadled Public Staternent
(“DPS") dated June 04, 2025 published on June @5, 2025, in Financial Express (English) ail editions, Jansa#ta {Hindi) ail
edifions, Pratahkal (Marathd) BMumbai Edifion - b2ing the regional languzage of Mumbai, where the Registered Office of the Target
Company is focated and the Siock Exchange i'e. BSE Limited where the equity shares of the Target Company are listed, (c) the
Draft Letter of Offer dated June 12, 2025, (d) the Cormgandum 1o Detailed Publc Siaterment dated June 12, 2025 pubdished
on Jung 13, 20253 (“First Corrigendum™), in the same newspaper in which DPS was publishad {&) the Comigendum to Draft
Letter of Ofter dated September 17, 2025 publizhed on Saptember 18, 2025 ("Second Corrigendum™), () the Latter of Offar
dated October 17, :?,'[:-EE (“LOF") along with Form of Acceptance-Cum-Acknowledgement; and (d) the offer opening public
annguncemsant that was poblished on October 29, 2025 in all the newspapers in which the DPS was publishad
This Post Offer Advertisement is being published In adl the newspapers in which the DPS was published
Capitalized terms: used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms
in the LOF,
The Public Shareholders of the Target Company ara requested fo kindly nofe
the Dpen Offer:

8r
No. Particulars

the following Information with respect to

Details

1. | Wame of the Targel Company: | Shamrock Industrial Company Limtad
1. Lotus Excel Wealth Creators LLP ("Acquirer 1],
2, HODL Systems LLP (“Acquirer 2"}
3. Bagepalli Vijaykumar Harish (“Acquirer 3"} and
| 4, Rattan Kapoor (“Acquirer 4")
| Saffron Capital Advisors Private Limited

Bigshara Services Privaie Limited

2. | Name of the Acquirers:

4, | Name of the Manager to the Ofler.
4, | Hame of the Regisirar Lo the Offer;

Oiter Details
5. |a Date of Opening of the Offer;
b. Date of Closure of the Offer;

£, | Date of Payment of Consideration:

Thursday, October 30, 2025
Tharrsday, Navemnber 13;-2025

| ™ prsday, Novemnber 20, 2025

7. | Details of Acquisition:
St Proposed in the LOF™!
No Parficulars (azsuming full acceptances in Aciualz™
this Offer)
7.1 | Ofiler Prica (per aquity share) | T 16.40/- T 16.40/-
7.2 | Aggregate number of shares fendered | 14,11,388% 20.841™
7.3 | Aggregate number of shares accepied ' 14,11,358% 20,841
- Size of the Offer (Number of Equity shares g P ;
74 multiplied by offer price per share) . T 251,46, 764/ T3,41.792.40/-
75 ahareholding of the Acguirers before | il Hil
{Agreements/Pubiic Announcement (0.00%) {0.00%)
16 Equity Shares proposed 10 ba acquired which 16,36,890* 16,36,890
' triggered the reguiatians 30.15% 30.15%
Equity Shares acquirad after Detailad Public
atatement(5)
1.7 | = Number of shares acquired Nl Ml
= Price of the shares acguired A MA
= % of the shares acquired 0. 00% 0.00%
Equity Shares Acquired by Open Offer
7.8 | = Number 14,111,388 20,841
= % of Fully Diluted Equity Share Gapial 26.00%% 0.358%
Post offer shareholdng of Acquirers
79 | = Number 30,48 287 16,57.7407
» % of Fully Diluted Equity Share Capiat 56.15% 30.54%
Pre & Post offer shareholding of the Pubic | Pre-Oifer Post Offer™ | Pre-Offer | Post-Offer
710 | * Number 30,95, 545 16.84,157 | 30,95545 30,74,704
= % of Fully Diluted Equity Share Capltal 57.02% 31 02% 57, thy. 56.64%

Nole: f?J The percentages shown i the lable above are calcuisted bazed on the Valing Share ..j-.:l.":'r' of the Targed Company,
(71 Assirring il accaptance of the Ooen (ffer
(3 Tokal 20,847 Equity Shares wera fendared m dernaferialized farm
(4] The sale/pirchase of Sale Shares of the Targe! Company by the Acqitrers fekpep! Acqilrer 2), a5 envisaged i the Share
Purchdse Agreement dated May 29, 2025, was consummaten on Salurdsy, Seplember 27, 2025 (Le. after expiry of 21
warking days from tha date of the Delfaled Pubdic Statemend, Le, June 05, 2025).
fal  Exchatgy fose Eguly Shares spesifed w5 Ao, F 6 and 7.8
(6] Acqurer T, doguiver 3 and scquirer 4 have each acquied B 947 equily shares parsuant foo the open offer. However
Acquirer-2 has not acquired any equily shares under the open offer
(71 heciuging fhe 16,.36,899 Equily Sharas acquired by the Acquidrers (excapt Acquirer 2) plirsvant i ithe SPA
8, The Acquirers and the respeciive designated partners inocase of Acquirers who are LLPs, sevarally and jointly; accept full
rasponsibility for the informafion confained in this Post Offer Advertisemeant and also for the obligations under the SEBI
[SAST) Regulations

9. A copy of this Post Offer Advertisement will be available on the websles of SEBI at {www.sebl.govin), BSE al
[www.bsaindia.com), Manager to the Cfter at (www.saffronadvisorcom) and the registered office of the Target Company

10. All undefined capialized lerms used herain shall have the same maaning as ascribed 10 such lerms in the Letter of offer,

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF REGISTRAR TO THE OFFER

BIGSHARE SERVICES PRIVATE LIMITED
(Miice Mo, 56-2, 6th Flogr, Pinnacla Business Park,
feexl to Ahura Centre, Mahakall Caves Road
Andheri (East)y, Mumbai - 400 033,

Tel No.; +91 022-62638200

Faxc +91 022 — 62638204

Email id: Dpenoffer@bigshareonling com
Website: www bigshareonling. com

SEBI Registration Mumber: INRDDOO0O13E5
Validity: Fermanent

Contact Person: Maruli Eate

THE ACOUIRERS

SAFFRON

o888 E BB idens
SAFFROMN CAPITAL ADVISORS PRIVATE LIMITED
605, Sixth Flogr, Cenfre Point, Andheri-Kurla Road,
J. B. Nagar, Andher (East), Mumbal - 400 059,
Maharashira, India.
Tel. No.; +91 22 49730304
Email id: openoffersimsaffronadvisor.com
Website: www saffronadvisos com
Investor Grievance: mvestorgrayancemsalironadyisorcom
SEBI Registration No.: [MMOOO011217
Validity: Permanen
Contact Person: Saurabh Gaikwad/Pooja Jain
Date: November 26, 2025
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Corporate Identity Number: U86100MH2023PLC414723
Our Company was incorporated as Limited Liability Partnership under the name “lnvicta Diagnostic LLP” under the provisions of the Limited Liability
Partnership Act, 2008 vide Certificate of Incorporation dated January 22, 2021 issued by Assistant Registrar of Companies, Central Registration Centre.
Further, Invicta Diagnostic LLP was converted into a private limited company “Invicta Diagnostic Private Limited” pursuant to the provisions of Chapter XXI
of the Companies Act, 2013 and a fresh Certificate of Incorporation dated December 01, 2023 was issued by Assistant Registrar of Companies, Central
Registration Centre. Subsequently, our Company was converted from a private limited company to a public limited company, pursuant to a resolution passed
in the extraordinary general meeting of our Shareholders held on April 20, 2024 and the name of our Company was changed to “Invicta Diagnostic Limited”
and a fresh certificate of incorporation dated July 02, 2024 was issued to our Company by the Assistant Registrar of Companies/ Deputy Registrar of
Companies/ Registrar of Companies, Central Processing Centre. For further details on incorporation and registered office of our Company, see “History and
Certain Corporate Matters” on page 202 of the Red Herring Prospectus dated November 24, 2025 filed with the ROC (“RHP”).
Registered Office: 1 GF, Plot 217, Ambavat Bhavan, N.M Joshi Marg, Delisle Road, Mumbai — 400 013, Maharashtra, India;
Corporate Office: Office No. 1012, 10th Floor, Hubtown Viva CHS Ltd, Western Express Highway, Mogra Village, Near Shankar Wadi, Jogeshwari East,
Mumbai — 400 060, Maharashtra, India | Telephone: 022 - 4971 0036 | Email: investors@pcdiagnostics.in | Website: www.pcdiagnostics.in

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION OF
THE PUBLIC SHAREHOLDERS OF

SHAMROCK INDUSTRIAL COMPANY LIMITED

Corporate Identification Number [CIN]: L24239MH1991PLC062298
Registered Office: 83-E, Hansraj Pragji Building, Off. Dr. E Moses Road, Worli, 400018, Mumbai, Maharashtra, India.
Tel: +91-022-40778884 | Email id: shamrockfin@gmail.com | Website: www.shamrockindustrial.wordpress.com

OPEN OFFER FOR ACQUISITION OF UP TO 14,11,388 (FOURTEEN LAKH ELEVEN THOUSAND THREE HUNDRED AND
EIGHTY EIGHT) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF % 10/- (RUPEES TEN ONLY) EACH (“EQUITY

Contact Person: Soniya Nilesh Mahajan, Company Secretary and Compliance Officer

OUR PROMOTERS: DR. KETAN JAYANTILAL JAIN, DR. SANKET VINOD JAIN,

ROHIT PRAKASH SRIVASTAVA, BADAL KAILASH NAREDI AND JAYESH PRAKASH JAIN
A THEISSUE A

INITIAL PUBLIC OFFERING OF UPTO 33,08,800 EQUITY SHARES OF FACE VALUE OF < 10/- EACH (“EQUITY SHARES”)
FOR CASH AT A PRICE OF % [®] PER EQUITY SHARE (INCLUDING A PREMIUM OF X [®] PER EQUITY SHARE) (“ISSUE
PRICE”) AGGREGATING TO X [®] LAKHS (“THE ISSUE”). THE ISSUE WILL CONSTITUTE [®] % OF THE POST-ISSUE
PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE ISSUE INCLUDES A RESERVATION OF UP TO 1,66,400 EQUITY
SHARES AGGREGATING TO X [®] LAKHS (CONSTITUTING UP TO [®] % OF THE POST ISSUE PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION”).
THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET ISSUE”.
THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [®] % AND [®] % RESPECTIVELY, OF THE POST- ISSUE PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

*SUBJECT TO FINALIZATION OF BASIS OF ALLOTMENT AND LOT SIZE

CORRIGENDUM: NOTICE TO INVESTORS

This is with reference to the Red Herring Prospectus (RHP) dated November 24,2025 filed
with the Registrar of Companies (RoC), Mumbai on November 24,2025.
The attention of investors is drawn to the following:

1. The Market Maker reservation portion in the RHP has been updated by the reservation of up to 1,66,400 Equity Shares of
face value of ¥10/- each. Accordingly, the said changes to be inserted shall include, but shall not be limited to, the RHP on
the “Cover Page”, the chapter titled “Definitions and Abbreviations” under the heading Issue related terms on page 7, the
chapter titled “Summary of the Offer document” under the heading of Details of the Issue on page 28, the chapter titled “The
Issue” on page 70, the chapter titled “General Information” under the heading “Market Making” on page 87, the chapter
titled “Capital Structure” on page 90, and the chapter titled “/ssue Structure” on page 307 and and at such other place(s) in
the RHP where disclosures relating to the Market Maker Reservation Portion are required to be updated.

2. Flow of Events from the closure of Issue period (T DAY) Till Allotment and Process for generating list of allotees shall be added
on Page 327 after the Para “Method of allotment as may be prescribed by SEBI from time to time” and before the Para “Payment
into Escrow Account(s) for Anchor Investors” under the chapter “Issue Procedure” of the RHP.

Flow of Events from the closure of Issue period (T DAY) Till Allotment:

e OnT Day, RTA to validate the electronic bid details with the depository records and also reconcile the final certificates received
from the Sponsor Bank for UPI process and the SCSBs for ASBA and Syndicate ASBA process with the electronic bid details.

¢ RTA identifies cases with mismatch of account number as per bid file / Final Certificate and as per applicant’s bank account
linked to depository demat account and seek clarification from SCSB to identify the applications with third party account for
rejection.

e Third party confirmation of applications to be completed by SCSBs on T+1 day.

« RTA prepares the list of final rejections and circulate the rejections list with BRLM(s)/ Company for their review/comments.

» Post rejection, the RTA submits the basis of allotment with the Designated Stock Exchange (DSE).

e The Designated Stock Exchange (DSE), post verification approves the basis and generates drawal of lots wherever applicable,
through a random number generation software.

e The RTA uploads the drawal numbers in their system and generates the final list of allotees as per process mentioned below:

Process for generating list of allotees: -

¢ Instruction is given by RTA in their Software System to reverse category wise all the application numbers in the ascending order
and generate the bucket /batch as per the allotment ratio. For example, if the application number is 78654321 then system
reverses it to 12345687 and if the ratio of allottees to applicants in a category is 2:7 then the system will create lots of 7. If the
drawal of lots provided by Designated Stock Exchange (DSE) is 3 and 5 then the system will pick every 3rd and 5th application
in each of the lot of the category and these applications will be allotted the shares in that category.

¢ In categories where there is proportionate allotment, the Registrar will prepare the proportionate working based on the
oversubscription times.

¢ In categories where there is undersubscription, the Registrar will do full allotment for all valid applications. On the basis of the
above, the RTA will work out the allotees, partial allotees and non- allottees, prepare the fund transfer letters and advice the

SCSBs to debit or unblock the respective accounts.

The information above supersedes the information (as applicable) in the RHP The RHP accordingly stands amended to the extent stated hereinabove and the above
changes are to be read in conjunction with the RHP. Relevant changes shall be reflected in the Prospectus as and when filed with ROC, SEBI and NSE. Unless otherwise
specified, all capitalised terms used herein shall have the same meaning ascribed to such terms in the RHP

BOOK RUNNING LEAD MANAGER REGISTRAR T0 THE OFFER COMPANY SECRETARY AND COMPLIANE OFFICER

f SOCR%MUS; é) Bigshare Services Pvt. Ltd. Didgnosticsw

SOCRADAMUS CAPITAL PRIVATE BIGSHARE SERVICES PRIVATE LIMITED | INVICTA DIAGNOSTIC LIMITED
LIMITED Office No S6-2, 6th Floor, Pinnacle Business | Soniva Nilesh Mahajan . .
Gala No. 303, Cama Industrial Estate, Sun Mill | park, Next to Ahura Centre, Mahakali Caves | Company Secretary and Gompliance Officer. ‘
Compound, Delisle Road, Lower Parel (West), | Road, Andheri (East), Mumbai — 400 093 Adqress: 1 GF, Plot 217, Ambavat Bhavan, N.M J0§h| Marg,

: I ’ N ’ Delisle Road, Mumbai — 400 013, Maharashtra, India
Mumbai — 400 013, Maharashtra, India Maharashtra, India
Teleohone: 022 — 4961 4235 ’ Telephone: 022 - 4971 0036
eleprone: bec — i Telephone: 022 — 6263 8200 Email: investors@pcdiagnostics.in
Email: info@socradamus.in Email: ipo@bigshareonline.com Website: www.pcdiagnostics.in
Investor Grievance E-mail: Investor Grievance E-mail: Investors may contact the Compliance Officer or the Registrar to
investors@socradamus.in investor@bigshareonline.com the Issue in case of any pre-issue or post- issue related problems,
Website: https://socradamus.in/ Website: www.bigshareonline.com such as non-receipt of letters of allotment, credit of allotted shares
Contact Person: Kritika Rupda Contact Person: Babu Rapheal C in the respective beneficiary account, etc. For all the Issue related
SEBI Registration Number: INM000013138 | SEBI Registration Number: INRO00001385

queries and for redressal of complaints, Investors may also write to
the Book Running Lead Manager.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For Invicta Diagnostic Limited

Sd/-

Sanket Vinod Jain

Chairman and Non-Executive Director

Date: November 26, 2025
Place: Mumbai

Invicta Diagnostic Limited is proposing, subject to market conditions and other considerations, public issue of its Equity Shares and has filed the RHP with the Registrar

of Companies, Mumbai on November 24, 2025. The RHP is available on the website of the Book Running Lead Manager https://socradamus.in/, the website of the NSE

i.e., www.nseindia.com, and website of our Company at www.pcdiagnostics.in.

Investor should note that investment in equity shares involves a high degree of risk. For details, investors should refer to and rely on the RHP, including the section titled

“Risk Factors” beginning on page 42 of the RHP, which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities

Act (“the Securities Act”) or any state securities laws in United States and may not be issued or sold within the United States or to, or for the account or benefit of, “U.S,

persons” (as defined in Regulations under the securities Act), except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of

the Securities Act of 1933. AdBaaz

SHARES”), REPRESENTING 26% (TWENTY SIX PERCENT) OF THE VOTING SHARE CAPITAL (AS DEFINED BELOW), OF
SHAMROCK INDUSTRIAL COMPANY LIMITED (“TARGET COMPANY”), ON A FULLY DILUTED BASIS, BY LOTUS EXCEL
WEALTH CREATORS LLP (“ACQUIRER 1”), HODL SYSTEMS LLP (“ACQUIRER 2”), BAGEPALLI VIJAYAKUMAR HARISH
(“ACQUIRER 3”) AND RATTAN KAPOOR (“ACQUIRER 4”) (HEREINAFTER ACQUIRER 1, ACQUIRER 2, ACQUIRER 3 AND
ACQUIRER 4 COLLECTIVELY REFERRED TO AS “ACQUIRERS”), FROM THE PUBLIC SHAREHOLDERS (AS DEFINED
BELOW) OF THE TARGET COMPANY, PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS 3(1) AND 4 READ WITH
REGULATIONS 13, 14 AND 15(1) AND OTHER APPLICABLE PROVISIONS OF SECURITIES AND EXCHANGE BOARD OF
INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST)
REGULATIONS, 2011”) (“OFFER” OR “OPEN OFFER”).

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Saffron Capital Advisors Private Limited
(“Manager to the Offer”), on behalf of the Acquirers, in connection with the offer made by the Acquirers, pursuant to and
in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement is to be read in
continuation of and in conjunction with: (a) Public Announcement (“PA”) dated May 29, 2025, (b) Detailed Public Statement
(“DPS”) dated June 04, 2025 published on June 05, 2025, in Financial Express (English) all editions, Jansatta (Hindi) all
editions, Pratahkal (Marathi) Mumbai Edition - being the regional language of Mumbai, where the Registered Office of the Target
Company is located and the Stock Exchange i.e. BSE Limited where the equity shares of the Target Company are listed, (c) the
Draft Letter of Offer dated June 12, 2025, (d) the Corrigendum to Detailed Public Statement dated June 12, 2025 published
on June 13, 2025 (“First Corrigendum”), in the same newspaper in which DPS was published (e) the Corrigendum to Draft
Letter of Offer dated September 17, 2025 published on September 18, 2025 (“Second Corrigendum”), (f) the Letter of Offer
dated October 17, 2025 (“LOF”) along with Form of Acceptance-Cum-Acknowledgement; and (d) the offer opening public
announcement that was published on October 29, 2025 in all the newspapers in which the DPS was published.

This Post Offer Advertisement is being published in all the newspapers in which the DPS was published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meaning assigned to such terms
in the LOF.

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to
the Open Offer:

Sr.
No.

1. | Name of the Target Company:

Particulars Details

Shamrock Industrial Company Limited

1. Lotus Excel Wealth Creators LLP (“Acquirer 17),
2. HODL Systems LLP (“Acquirer 27),

3. Bagepalli Vijaykumar Harish (“Acquirer 3”) and
4. Rattan Kapoor (“Acquirer 4”)

Saffron Capital Advisors Private Limited
Bigshare Services Private Limited

2. | Name of the Acquirers:

3. | Name of the Manager to the Offer:
4. | Name of the Registrar to the Offer:

Offer Details
5. |a. Date of Opening of the Offer:
b. Date of Closure of the Offer:

6. |Date of Payment of Consideration:
7. |Details of Acquisition:

Thursday, October 30, 2025
Thursday, November 13, 2025

Thursday, November 20, 2025

st Proposed in the LOF™
N o. Particulars (assuming full acceptances in Actuals™
this Offer)
7.1 | Offer Price (per equity share) % 16.40/- T 16.40/-
7.2 | Aggregate number of shares tendered 14,11,388% 20,8410
7.3 | Aggregate number of shares accepted 14,11,388? 20,8419
Size of the Offer (Number of Equity shares : 3
74 multiplied by offer price per share) %2,31,46,764/ ¥3,41,792.40/
75 Shareholding of the Acquirers before Nil Nil
"~ [ Agreements/Public Announcement (0.00%) (0.00%)
76 Equity Shares proposed to be acquired which 16,36,899¢ 16,36,899¢
| triggered the regulations 30.15% 30.15%
Equity Shares acquired after Detailed Public
Statement(5)
7.7 | » Number of shares acquired Nil Nil
« Price of the shares acquired NA NA
* % of the shares acquired 0.00% 0.00%
Equity Shares Acquired by Open Offer
7.8 | Number 14,11,388 20,8410
« % of Fully Diluted Equity Share Capital 26.00%@ 0.38%
Post offer shareholding of Acquirers
7.9 | * Number 30,48,287 16,57,7407
* % of Fully Diluted Equity Share Capital 56.15%? 30.54%
Pre & Post offer shareholding of the Public Pre-Offer Post Offer® Pre-Offer Post-0Offer
7.10 | * Number , , 30,95,545 16,84,157 | 3095545 |  30,74,704
* % of Fully Diluted Equity Share Capital 57.02% 31.02% 57.02% 56.64%

Note: (1) The percentages shown in the table above are calculated based on the Voting Share Capital of the Target Company.

(2) Assuming full acceptance of the Open Offer.

(3) Total 20,841 Equity Shares were tendered in dematerialized form.

(4) The sale/purchase of Sale Shares of the Target Company by the Acquirers (except Acquirer 2), as envisaged in the Share
Purchase Agreement dated May 29, 2025, was consummated on Saturday, September 27, 2025 (i.e. after expiry of 21
working days from the date of the Detailed Public Statement, i.e. June 05, 2025).

(5) Excluding those Equity Shares specified in S. No. 7.6 and 7.8.

(6) Acquirer 1, Acquirer 3 and Acquirer 4 have each acquired 6,947 equity shares pursuant to the open offer. However,
Acquirer 2 has not acquired any equity shares under the open offer.

(7) Including the 16,36,899 Equity Shares acquired by the Acquirers (except Acquirer 2) pursuant to the SPA.

8. The Acquirers and the respective designated partners in case of Acquirers who are LLPs, severally and jointly, accept full
responsibility for the information contained in this Post Offer Advertisement and also for the obligations under the SEBI
(SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at (www.sebi.gov.in), BSE at
(www.bseindia.com), Manager to the Offer at (www.saffronadvisor.com) and the registered office of the Target Company.

10. All undefined capitalized terms used herein shall have the same meaning as ascribed to such terms in the Letter of offer.

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF
THE ACQUIRERS | REGISTRAR TO THE OFFER

/]
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SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, Sixth Floor, Centre Point, Andheri-Kurla Road,
J. B. Nagar, Andheri (East), Mumbai - 400 059,
Maharashtra, India.
Tel. No.: +91 22 49730394
Email id: openoffers@saffronadvisor.com Fax: +91 022 - 62638299
Website: www.saffronadvisor.com Email id: Openoffer@bigshareonline.com
Investor Grievance: investorgrievance@saffronadvisor.com | Website: www.bigshareonline.com
SEBI Registration No.: INM000011211 SEBI Registration Number: INR000001385
Validity: Permanent Validity: Permanent
Contact Person: Saurabh Gaikwad/Pooja Jain Contact Person: Maruti Eate

Date: November 26, 2025
Place: Mumbai AdBaaz

BIGSHARE SERVICES PRIVATE LIMITED

Office No. S6-2, 6th Floor, Pinnacle Business Park,
Next to Ahura Centre, Mahakali Caves Road,
Andheri (East), Mumbai - 400 093.

Tel No.: +91 022-62638200




